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[Shri C. K. Chandrappan] 

arama Iyer, was approached. He too 
did not issue the' certificates. Shri 
V. Chidambara, at present holding 
the charge, initially refused to issue 
the certificate. 

In this context, Sir, I request the 
Government first, to take urgent steps 
to ensure that the Company is not 
given permission by the Exchange 
Control Department at Bombay, for 
remittance abroad. Secondly, an En-
quiry may be ordered into the whole 
affair. Thirdly, a comprehensive state-
ment may be made in the House. 
Thank you. 

MR. DEPUTY-SPEAKER: Shri Bal-
want Singh Ramoowalia-not here. 

Now, Shri Yuvraj. 

(ti) REpORTED DANGER TO NATIONAL 
HIGHWAY No. 31 AND SUBMERGING 
OF RAILWAY LINES NEAR NARAYAN-
PUR RAILWAY STATION IN BmAR 
BY FLOOD WATERS. 
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(iii) REPORTED SUPPLY OF CONTAMI-
NATED WATER IN SOUTH DELHI. 

DR. MURLI MANOHAR JOSHI 
(Almora): Sir. I wish to raise the 
following matter under Rule 377. 

Recent chemical analysis of the 
water supplied in some of the South 
Delhi areas has revealed that con-
taminated and impure water was 
fiowing through the pipes. posing a 
grave danger to the health of the re-
sidents. Samples of piped water col-
lected from different areas show that 
in all the areas, the content of resi-
dual chlorine was eitheT non-existent 
or was much less than the minimum 
specified limit of two parts per mil-
lion. Chlorine is the main water-dis-
infectent which removes harmful 
bacteria. The te.;ts also reveal that 
the water had traces of ammonia 
(Urine), the iron content was 0.6 ppm 
against a permissible limit of 0.3 ppm 
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and the hardness . ,..v43 322 ppm as 
against the permissible limit of 200 
ppm. Besides, the water also con-
tained suspended impurities like clay 
and sand. 

According to Dr. Nilay Chaudhuri, 
Chairman of the Central Board for 
the Prevention aDd Control of Water 
Pollution, the strength of river 
Yamune, flowing through Delhi (from 
Wazirabad to Okhla) has got the 
worst quality level. the main cause 
of the pollution of the river being the 
ineffective sewerage system. About 
1U lakh people living in South Delhi 
Colonies were being sUpplied polluted 
water from the Yamuna, according 
to Dr. Chaudhuri. It is reported that 
facilities for conducting oocteriologi-
cal and other tests at the Okhla Water 
Works are totally inadequate. The 
sparSe one·and-a-half room labora-
tory boasts of two shelves of chemi-
cal re6gent bottles and four beakers. 
There is no microscope for carrying 
out bacteriological tests. A two-men 
team of analysts does all the check-
ing there from the time water is 
tapPed from the Yamuna spur, is 
cleaned by fixing the traditional alum, 
filtered through sand and mixed with 
chlorine gas. The water-filteration 
plant is reportedly 25-years old. 

Thus in spite of the repeated assu-
rances given by the authorities that 
the water supplied to the residents of 
Delhi was aboslutely safe and potable, 
doubts and fears persist in the put:.-
lie mind that the water is often con-
taminated and impure. There is no 
doubt, as the recent tests have shown, 
that there is a large-scale contamina-
tion of water being suppHed in some 
of the areas in Delhi, carrying with 
it the risk of water-borne diseases 
like jaundice and dysentry. This is 
a serious heelth hazard and imme-
diate steps should be taken to ensure 
the supply of clean and healthy water 
to the residents of Delhi. I have col-
lected and sealed in a bottTe on the 
30th July last, the water from the 
taPs in my residence 39, Meena Bagl\. 
which comes under the jurisdiction 
of N.D.M.C, The water is so turbid 

and full of foreign matter that it does 
not need any chemical examination 
to show the pollution, However, I 
am sending it to the Minister con-
cerned for analysis to establish the 
extent of its contamination. H the 
results show that the water ia really 
polluted, the concerned o.lllclala dIDuld 
be taken to task and steps Jhoufd be 
taken to ensure thoat the ..... sup-
plied by N.D.M.C. is free 1If'qm im-
purities in future. The Chairman of 
Standing Committee Of the D.M.C. 
has also requested the Hon'ble Prime 
Minister to hold a probe in the mat-
ter. I would request the Govern-
ment to make a comprehensive state-
ment, rega·rding this matter. 

(iv) REPORTED DIFFICULTIES FACED BY 
FISHERMEN IN WESTERN COAS'I' 
AND CoASTAL AREAs OF ANDfUt.\ 
PRADESH AND TAMIL NADU 

SHRr EDUARDO FALEIRO (Mor-
mugao): Sir, under Rule 377, I wish 
to raise the following matter. 

Fishermen operating country-crafts 
ere in great distress allover the Wes-
tern Coast and also in the coastal 
areas of Andhra Pradesh and Tamil 
Nadu and there have also been con-
stant clashes between this class of 
fishermen and these operating traw-
lers. The cauSe for this situation is 
the fact that though fishermen 
mpruung country boats can only 
operate within a distance of about 5 
kms. from the coast and the mecha-
nised boats have the whole sea for 
themselves the latter do tlsh within 
the 5 km. range and in the proceS8 
not only depriVe the traditional fisher-
men of any catch but also destroy the 
fish breeding grounds. 

The Government of India had 
appointed an Expert Committee to 
study the matter and the Committee 
has apparently recommended, that 
three fishing zones be demarcated_ 
the first upto 5 km. from the coast tor 
exclusiVe operation by country cntfta, 
the second from the demarcation line 
of 5 km. and upto 20 kms, for fLshing' 
by mechanised crafts and small traw· 


